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Central Administrative Tribunal, Circuit Bench,
Lucknoa,

Registration (J.A. No, 291 of 1990)

Rafique and another 3 e.s Petitioners
Vse.

Union of India & others «ss Opp. Parties

Hon'ble Mr, Justice K. Nath, VC,

Hon'ble Mr, M.M, Singh, AM

JUDGMENT

(Delivered by Hon'ble Mr. Justice K. Nath, VC)

Heard the learned counsel for the applicants.
Wle find that there is a mis-~joinder of parties as well
as the causes. Hifaz Uddin, EDBPM having died, the
applicant no., 1 Rzfique Alam, Who is son of Hifaz Uddin,
has prayed for his appbintment on cOmpassionate ground,
whereas the applicant no, 2, Alam Shah, who is a nephew
of Hifaz Uddin, has prayed for his appointment, both
on compassionate ground and on merit in view of the
fact that he has worked as substitute for Hifaz Uddin'
for some time and later on as 'EDDA before the respondent
no, 4 was appointed as EDBPM on ;egular basis. We find

and
that there is a multifaricusness / mis-joinder .asd <}
7‘, Fam
the causes. The learned counsel for the applicants
for permission
requests A > withdraw this petition with liberty to
s

file a fresh. This application is, therefore, dismissed

as withdrawn., with liberty to file fresh petition,

w 1f be advised.

A copy of this order may be given to the counsel for

W

(A1) (v.C.)
Dated Lucknow

the applicants within 24 hours.

September 12, 1990, ‘
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VAKALTNAMA

In the Hon’ble High Court of Judicature at Allahabad
LUCKNOW BENCH LUCKNOW |

‘f\ Versus

igsins_euf 06 hileci_cusel Harcs - K es Foucten 5

<
I/V\?the undersigned do hereby nowminated and appoint SRI RAKESH KUMAR SRIVASTAVA
Advocate, Avadh Bar Association, High Court, Lko. be counsel in the above
matter, for mefus and behalf appear plead act and answer in the above Court or any
Appellate Court or any Court to which the bussiness is transferred in the above matter,
and to sign and file petitions, Statments, accounts exhibits, compromises or other documents
whatsoever, in connection with the said matter/arising there from, and also to apply for and
eceive all dozuments, or copies of docu.nents, depositions, etc, etc, and to apply for issue summ-
ons and other writs or subpoena anil to apply for and get issued any arrest, attach.nent or other
execq,tion, warrant or order and to contact any proceeding that may arise thereout, and apply

for and receive payment of any or all sums or submit the above matter to arbiration.

Pro:kdcd, however, that, if any part of the Advocate’s fee renains unpaid before the first
hgaring/of the case or if any hearing of the case be fixed beyond the limits of the town, and in
sughe@n event myfour said advocate shall not be bound to appear before the Court, Provided
ALSO that if the case be dismissed by default, or if it be proceeded exparte, the said advocate
s_hﬂl not be held responsible for the sane, and all whatever my/our said advocate shall lawfully

do I do here by agree to and shall in future ractify and confirm.

’
Witnessed by : ‘ Signature....

svslssavasesasecseanann res

L e T e gy e ceereas

_ N anio M3

Acceptew

@ LSS

(RAKESH KUMAR SRIVASTAVA)
Advocate

Lucknow—Dated
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CiiOe ol Lilia .0 TTLers -~--- esponcents.
SRAR AT AR aRRR
The applic.iils un.ied (o-ve zost respesctfully
T\

ceyz te submit ss w.ders-

l. “hat in thic _bove.olel c.se the apvointuert of

, recponGent 0.4 o the cest of o D 3 P il chlipl
o]

\
~))J} 61;? District -saizsbed is w.éer ciazllenge.
\

W ra

ngbwv _ | €. hut both tae -oplicuate beins Cenendants of
75” ' sri Eifszuddiz o expired winlle working on the
post o L | i 5 . Caitel District Falzabud, are

clainiie that cie of ther vho co ever is wmost

suitavle Letuce.. them has to be apHointed on. th

Gisouted post.

1

Oe  Lhat Ll ovacu c. oLne LDeVe ... 1. view of Ul
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